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I fully rhare-gamugy views about the

12.50 hrs. ;
cordial relaiions  between two

ANNOUNCLMENT RE. MISREPRE- Houses of Parliiment and their Mem-
bers.

SENTATION OF THE SPEECH OF A
MEMBER IN LOX SABHA BY THL
HINDUSTAN

Obviously that newspaper huas given
a highly misleading caption. We are
taking up the matter with the Editor of
MR. SPEAKER: I have to inform the the newspaper.
House that [ received the following letter
dated April 2, 1973, from the Chairnaan,

Rajya Sabha:—

I also appreciate the concern  as
shown in the speeche; of the Hon'hle
Members of your House. Please assure

“The speech of Shri Bibhuti Michra, them on behail of Lok Sabha and also
M.P. in the Lok Sabha on the 30th myself that we holi them ir utmust
March. 1973, while moving his resolu- respect and high regard "
tion for abolition of the Rajva Sabha
as reported in the Hindi duily “Hinlu-
stan™ in its issee of March 31, 1373,
under the caption

The Editor cf the Hindusten was also
asked to state lor my consideration what
he had to say in thz mnatter. He bas, in
his letter dated Aprii 16, 1973, stated as
follows:—

CTMETAAT UAAMAT FZTaT Fi F78—

faafs fag”
was the subject matler of some dis-
cussion in Rajya Sabha in its silling
held on March 31, 1973, 1 am fc1-
warding the relevan: oextracts of  the
proceedings of -he Rajya Sabha which
also include the observaetions whicl: 1
made on the suijert in the Housg fur
your considerat.on and for such other
action as you may think appropriuate.
You will no doubt agree with me that
both Houses of Parliament and  their
members should treat the other House
with utmost respect and consideration.
and the best of .elations should prevail
between the tw> Houses and thy ros-
pective members thercofl. | shall  he
glad if you would kindly mform me
about the action vou take in  the
matter.”

I replied 1o the Chinirman, Rojva Sanha,
by my letter of April S, 1573, as fol-
lows: —

“....I have zone through the .»ooch
of Shri Bibhoti Mishra as  contuained
in the LoX% Sabha cyclesiyled Debates
of March 20, 1973. [ find thereiom
that Shri Bibhuti Mishra did not Sy in
his speech what is attributed to him in
the aforesaid caption of the news re-
port, I am seading herewith a copy
of that day's Debatzs of Lok Sabha for
Your perusal.

*....Shri Bibhuti Mishra, M.P., did
not say in his speech in the Lok Sabha
that
“AEE /AT AEAIfAER W T

Fez——fafa feg”

The heading, therciore, in so far as it
stated that it was from a spesch  of
Shri Bibhuti Mishra is also incorrect.

The mistake however arosg this way:
Shri S. M. Banerjec, Member, Lok
Sabha, who  followed Shri Bibhuti

Mishra, spole the words to the eflect
set out in the caption. The reporicr,
who coverel the proceedings unfoitu-
nately, did not make a note that Shri
Bibhuti Mishia hud ended his rpeech
and what followed in the report that he
had taken, was part of the speech cof
Shri §&. M. Banerjce. By reason  of
this mistake  the report  which the
Hindustan got read s if Shri Bibhuti
Mishra had spok:s th, words to the
effect set out in the caption wund this
was the origin of the istake. Imme-
diately the mistake was discovered, |
published a correction in the issve of
the Paper Hindustan dated  April 2,
1973 and T am forwarding herewith 2
clipping of this poriion. T would ealy
add that this correction was published
on the front page and in as prominent
a position as thut cccupiel by  the
original report and in as bold a type as
that employed in reporting the speech of
Shri Bibhuti  Mishra in the issue of
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the 31st March, 1973, it would be sam
that the crror was boaafid: and  was
due to the reportsr treating u pit of
Shri §. M. Banerjee’s speech as coming
from Shri  Bibhuti Mishra. T gieatly
regret the error which was unfortunate.

Lastly, 1 would seck the indulpence
of the Hoa'ble Speaker to point oul
that the official report of Shri §. M.
Banerjee’s  speech  shows  that  he
words, or words to that effzc1,  were
used by him in describinz the manner
in which some of the Members of
the Rajya Sabba huve come to ccoupy
their places.

Finally, I will conclude with a rejues
to thi: Hon'ble Speaker to condone this
bonafide erior on  the part of  the
Paper.”

In view of thz explanation given by
the Editor and the correction puolished
by him in the newspaper, if the House
agrees, the maftter  may be treated as
closed.

I hope the House agrees.
HON. MEMBERS: Yes.

MR. SPEAKER:- I shall alse inform
the Chairman, Rajya Sabha, accordingly.

May I take this opportunity to appeal
to the hon. h2mbers to use pccessary
restraint and not to do anything or say
anything in this Hous2 which may bring
disharmony  betwezn this House and
Rajya Sabha.

12.55 brs.
PAPERS iAID ON THE TABLE

REVIEWS AND ANNUAL REPORTS oOF
Bokaro STEEL Ltp, axn  HiNDUSTAN
STEELWORKs CONSTRuUCTION LTD.,
CALCUTTA

THE DEPUTY  MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBOLxH HANSDA):
On behalf of Shri 5. Mohan Kumara-
mangalam, I beg to lay on the Table a
copy each of the following papers (Hindi
and English wversions) under sub-section

CHAITRA 29, 1895 (SAKA)
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(1) of section 6iYA of the Companies
Act, 1956:—

(1) (i) Review by the Governmcent on
the working of the Bokuro Steel Limited.
for the year 1971-72;

(ii) Annual Rezport of the Bokaro
Steel Limited, for the year 197:1-72 along
with the Audited Accounts and the
comments of thz Comptroller and Aud:tor
General thercon. [Placed in Library. See
No. LT-4836/73].

(2) (i) Review by the Government on
the working of the Hindustan Steclworks
Construction Limited, Caleutta, for the
year 1971-72.

(ii) Annual Report of the Hindusian
Steel works Construction  Limited. Cal
cutta, for the year 1971.72 uleng  with
the Audited Acccunts and the comments
of the Comptroller and Auditor General
thereon [Placed in Library, See No. LT-
4837/73].

CorroN TexTiLEs (CoNTROL) AMEND-
MENT ORDER, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg to lay on the
Table a copy of the Cotton Textiles (Con.
trol) Amendment Order, 1973 (Hindi
and English versions) published in Noti-
fication No. S.0. 959 in Gazette of India
dated the 31st March, 1973, wnder sub-
section (6) of section 3 of the Essential
Commodities Act, 1955, [Placed in
Library. Sce No, 1.T-4838/73].

CONCESSION
RuLEs, 1973

MINERAL (AMENDMENT)

SHRI SUBODH HANSDA: T beg to lay
on the Table a copy of the Minera] Con-
cession (Amendment) Rules, 1973 (Hindi
and English versions), published in Notifi-
cation No. G.SR. 58 in Gazette of India
dated the 20th January, 1973 under sub-
section (1) of uxction 28 of the Mines
and Minerals (Regulation and Develop-
ment) Act, 1957. [Placed in Library.
See No. LT-4839/73].




